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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN
0O.A. No. 43/2026/EZ
Industrial Growth Centre Pollution
Affected People’s Forum (IGCPAPF) & Anr. APPLICANTS
Versus
State of Arunachal Pradesh & Ors. RESPONDENT(S)

REPLY ON BEHALF OF THE RESPONDENT NO. 04, CENTRAL POLLUTION
CONTROL BOARD

1. That, the present Original Application (hereinafter referred as, “OA”) has been filed
alleging that Respondent No. 5 and 6 industrial units at Naharlagun, Arunachal
Pradesh have allegedly caused air and water pollution affecting seven nearby villages.
The applicants alleged contamination of agricultural land, water sources, decline in

biodiversity and respiratory health issues among residents.

2. That, the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata (hereinafter
referred to as "NGT") vide order dated 09.03.2026 has sought the reply from
respondents. Thereby, the Reply of Respondent No. 04, Central Pollution Control
Board (hereinafter referred as, “CPCB”) made in this instant OA in succeeding
paragraphs.

3. That, at the outset, in respect of the averments made by Applicant in the Original
Application under Reply, it is respectfully submitted that all averments made therein
are denied unless specifically admitted by the Answering Respondent.

REPLY

4. That, averments contained in the Para No. 1,2.3 and 4 of the OA are introductory in
nature and hence need no comments from the Answering Respondent.

5. That, averments made in the Para No. 5 of the OA pertains to the proximity of the
boundary wall of the Respondent no. 6 i.e. M./s Aether Alloys LLP, Legi Complex,
Naharlagun, Papum Pare, Arunachal Pradesh-791110 from the human settlements.

In this instant case, It is also humbly submitted that CPCB is constituted under Section
3 of the Water (Prevention and Control of Pollution) Act, 1974. It performs the
functions under the Water (Prevention and Control of Pollution) Act 1974, the Air
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(Prevention and Control of Pollution) Act 1981, and the Environment (Protection) Act,
1986. CPCB issues guidelines, coordinates with SPCBs and monitors implementation
by concerned authorities. Moreover, as per the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981, the responsibility for grant of Consent to Establish (CTE) for setting up of
an industry and ensuring compliance of environmental standards by industrial units
primarily lies with the respective State Pollution Control Board (SPCB) i.e. Arunachal
Pradesh SPCB at this instant matter.

It is humbly submitted that the M./s Aether Alloys LLP, Legi Complex, Naharlagun,
Papum Pare, Arunachal Pradesh-791110 is located within the Niglok Growth Centre,
an industrial Growth Centre/Estate notified by the State Govt. The industry obtained
prior mandatory Consent to Establish (vide consent order dated 14.12.2020 having
validity till 13.12.2026) from the Arunachal Pradesh SPCB to set up the industry and
as such The State Govt. has permitted the industry to set up in a notified industrial
growth Centre.

However, it is humbly submitted that, under the powers of Section 21A of the Air
(Prevention and Control of Pollution) Act, 1981, the Central Government, in
consultation with the CPCB, has issued the Uniform Consent Guidelines under the Air
Act, specifying site selection criteria—mandating that Red, Orange And Green
category units a specified distance from settlements and other sensitive areas —and
directing the concerned State Board to ensure compliance with all applicable laws and
regulations, as per the Gazette Notification dated 29th January 2025 by MoEF&CC
and the subsequent amendments notified in January 2026 wherein the earlier distance-
based siting criteria for Red, Orange and Green category industries have been replaced
with a site-specific environmental assessment framework. Accordingly, the State
Pollution Control Board is required to evaluate factors such as proximity to human
settlements, water bodies, and ecologically sensitive areas, and to prescribe
appropriate safeguards on a case-to-case basis. A copy of the Gazette Notification
dated 29th January 2025 by MoEF&CC is attached as Annexure-I & II.

That, averments made in the Para No. 6-7 of the OA pertains to the complaints raised
by the local residents of seven neighbouring villages of IGC, Niglok, East Siang
District, regarding dust deposition on rooftops, Smoke from the chimneys, fears of
long-term exposure of industrial toxins and noise pollution posing a serious threat to
the human settlement nearby.

It is humbly submitted that the Central Pollution Control Board (CPCB), in pursuance
of the request made by the Arunachal Pradesh State Pollution Control Board
(APSPCB) vide letter dated 05.09.2025, conducted monitoring of M/s Aether Alloys
LLP during the period from 23.09.2025 to 25.09.2025. Stack emissions monitoring,
ambient air and noise level monitoring was carried out during the inspection and
monitoring. It was observed that the industry has been equipped with Air Pollution
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Control Device (APCD) for control of source as well as fugitive emission. The
Ambient Air Quality as well as Ambient Noise level were also maintained inside the
industry premises well within the respective National standards. A copy of Inspection
report attached as Annexure I11.

That, averments made in the Para No. § of the OA pertains to Environmental and
Health concerns associated with the Silicon factory at Niglok from the Air Pollution
from Silica Dust, Water Pollution and Noise Pollution.

It is humbly submitted that the industry has been established in the Niglok Growth
Centre with due permissions/NOCs from the concerned authorities. The industry has
been able to control furnace emission as well as fugitive emission significantly and
much below the applicable Industry Specific National Standard, as assessed by CPCB
during inspection and monitoring (Annexure III).

The unit produces ferro silicon operating submerged electric arc furnaces and as such
it deploys a dry manufacturing process. In the production of ferro silicon, water is not
used in the manufacturing process. However, the industry uses water for cooling of
the furnaces in a closed loop and as such no effluent is discharged from the industry.
The Industry has taken effective steps for control of fugitive emission through
installation and operation of furnace enclosures.

As mentioned above in Para No. 6-7, the emission monitoring as well as Ambient Air
and Noise monitoring were carried out by CPCB during September 23-25, 2025 at
various locations within the industry. The industry was found complying with the
applicable Environmental Standards.

That, averments made in the Para No. 9 of the OA pertains to underground water
scarcity and soil degradation in the neighbouring villages and regular silica dust
deposition on paddy fields and vegetables forms leading to reduce productivity.

It is humbly submitted that the industry has been able to meet with the industry specific
emission discharge standard by installing air pollution control devices (designed heat
exchanger followed by bag filter house). Moreover, the industry does not use water in
the manufacturing process. It uses ground water required for cooling of furnaces in a
closed loop. The industry also obtained necessary permission from Central Ground
Water Authority (CGWA) for drawing of ground water (Annexure IV). The industry
does not generate any industrial effluent.

That, averments made in the Para No. 10 of the OA relates to water contamination in
the nearby villages due to discharge of untreated effluent from M/s Aether Alloys
LLP.

It is humbly submitted that the unit produces ferro silicon employing electric arc
furnaces and as such it deploys a dry manufacturing process. In the production of ferro
silicon water is not used in the manufacturing process. However, the industry uses
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water for cooling of the furnaces in a closed loop. The industry also obtained necessary
permission from Central Ground Water Authority (CGWA) for drawing of 20KLD
ground water. As such no effluent is discharged from the industry.

That, averments made in the Para No. 11 of the OA relates to health hazards caused
by respiratory difficulties arising out of Air pollution.

It is humbly submitted that there were no village settlements observed in the
immediate vicinity of the plant located in an Industrial Estate/Growth Centre. As per
the applicants, the location of the seven villages lies at a distance of about a kilometer
away from M/s Aether Alloy LLP.

It is also submitted during inspection and monitoring at M/s Aether Alloys LLP by
CPCB, it was observed that the industry had installed air pollution control devices
with designed  emission concentration below 25mg/Nm? against the applicable
standard of 150mg/Nm?®. CPCB measured the emission level at less than 5mg/Nm?
during emission monitoring on September 25, 2025.

That, averments made in the Para No. 12 of the OA relates to the issue of chronic
diseases allegedly caused by exposure to silica dust and the alleged pollution and
environmental hazards attributed to Respondent No. 6, i.e., M/s Aether Alloys LLP.
It is humbly submitted that the submission in this regard has already been made in the
para no. 10 of this affidavit and is not reiterated for sake of brevity.

That, averments made in the Para No. 13 of the OA relates to the loss of livelihood
due to reduced agricultural yield and decline in livestock & Poultry health. Hence,
calls for no comment from this answering respondent.

That, averments made in the Para No. 14 of the OA relates to the dumping of
Hazardous waste and silica or waste by Respondent No. 5 1.e., M/s Arunachal Ferro
Alloys and Respondent No. 6 M/s Aether Alloys LLP.

In this regard, it is submitted that the handling, storage, transportation, and disposal of
hazardous waste are governed by the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, as amended.

As per Rule 8 of the said Rules: -

“the occupier is required to ensure that hazardous waste is safely stored in a manner
that prevents any adverse impact on human health and the environment, and such
storage shall not exceed a period of 90 days. Further, any extended storage beyond 90
days is permissible only with prior approval of the concerned State Pollution Control
Board (SPCB), which is also the competent authority for authorization, monitoring,
and ensuring compliance under the said Rules.”

4|Page




14.

15,

16.

L

18.

19,

20.

64

Itis also submitted that the State Pollution Control Board is responsible for regulating
the movement, treatment, storage, and disposal of hazardous waste, including aspects

related to transboundary movement, in accordance with the provisions of the said
Rules.

It is submitted that M/s Aether Alloys LLP had duly obtained authorization under the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 from Arunachal SPCB.

That, averments made in the Para No. 15-16 of the OA relates to the representation of
the local villagers to the Chief Secretary and Government officials in the state of
Arunachal Pradesh and prayer for redressal of the grievances to the Hon’ble NGT.
Hence, calls for No Comments from this answering respondent.

That, averments made in the Para No. 17 of the OA relates to the wrongful obtaining
of consent from the village authority by Respondent No. 6 L.e., M/s Aether Alloys
LLP. It is humbly submitted that the matter pertains to the concerned village authority
and hence, need no comments from the Answering Respondent.

That, averments made in the Para No. 18 of the OA relates the proximity of the factory
of the Respondent no. 6 i.e. M./s Aether Alloys LLP from Sainik School Niglok and
another resident. In this regard, it is humbly submitted that M/s Aether Alloys LLP,
Legi Complex, Naharlagun, Papum Pare, Arunachal Pradesh-791110 had been set up
within the Niglok Growth Centre, an industrial Estate notified by the State Govt. the
Unit has obtained prior CTE from SPCB to set up the Unit and as such the industry
had been set up with the industrial growth Centre.

That, averments made in the Para No. 19 of the OA relates the applicants’ prayer with
Hon’ble Tribunal and it attracts no comments from CPCB as such.

That, no comments are offered over the averments contained under the Headings
“Grounds”, “Limitation”, “Interim Prayer” and “Prayer” clause of the OA which may
be adjudicated by the Hon’ble Tribunal.

This answering Respondent seeks liberty to file additional Reply if the same is
considered necessary at later stage.

That in light of the above submissions, it is respectfully submitted that this answering
Respondent i.e. CPCB shall abide by all the order(s) or direction(s) passed by this
Hon’ble Tribunal in this original application.

ng o"“lc’:\a .h"L\_,

Shantanu Kr Dutta
Regional Director Shillong
Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN
0O.A. No. 43/2026/EZ
Industrial Growth Centre Pollution
Affected People’s Forum (IGCPAPF ) & Anr. APPLICANTS
Versus
State of Arunachal Pradesh & Ors. RESPONDENT(S)
AFFIDAVIT

I, Shantanu Kr Dutta, Son of (L) Lalit Chandra Dutta, aged 53 years, having office at the
Regional Directorate- Shillong, Central Pollution Control Board (CPCB), CTO Building
(BSNL), Shillong 793 001 do hereby solemnly affirm and sincerely state as follows: -

That 1, the deponent herein, is authorized representative to represent the Respondent
CPCB in the instant case and as such, I am well conversant with the facts and
circumstances of the present case on the basis of the information derived from the official
records and hence, I am competent and authorized to verify, sign and swear this affidavit
on behalf of the Respondent CPCB.

1. That the accompanying reply may be read part and parcel of the present affidavit

as I am competent to swear this affidavit.

2. That the accompanying reply has been drafted and filed under my instructions and
authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records and
documents and the contents of the same are read over and explained to me and are

not repeated herein for the sake of brevity.

IDENTIFIED BY ME L. et T

DEPONENT
ADVOCATE
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VERIFICATION

Verified at Shillong on this 02" Day of April, 2026 that the contents above are correct
and true on the basis of the record of the cases as mentioned in the day-to-day affairs of

the CPCB. Nothing has been concealed therefrom or mis-stated.

Verified at Shillong on this the 02" Day of April, 2026.

IDENTIFIED BY ME S o, T

DEPONENT

ADVOCATE

East Khasi Hills Cintect
Govemment af eghaiava
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Annexure-I 67

TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

<S4

Che Gazette of India

I1.50.-3N.Te1.-31.-27012026-269608
CG-DL-E-27012026-269608

T
EXTRAORDINARY
AW [I—Evs 3—39-GVs (i)
PART II—Section 3—Sub-section (i)

grfee F TFfaT
PUBLISHED BY AUTHORITY

q. 61] 7% Reelt, T, AL 27, 2026/9T9 7, 1947
No. 61] NEW DELHI, TUESDAY, JANUARY 27, 2026/ MAGHA 7, 1947

T, 9 AR TAGTY TRAdT HATAH
g

T2 faeett, 23 ST, 2026

ar.aL[A. 62(37).— FET ALER, I (IO HETor S A srfafaem, 1981 (1981 #71 14)
FT T 215 T T8 QTRAT 7 TIRT F7d g0, et d TGO [HF07 a1 & 9|l & T4, S A919d 6
TSI, AHTIR, AN 2, GUe 3, IT-gve (i), HeaT an.F.. 84(31) qara 29 S=a<t, 2025 F AAT
TERTTT fohe 0 o, (e THH T8 TATT S (R9T-Haer F27T AT 7 ), W G3hTT, TATa0, a9 3T Taarq
afaad 7o & fRen-fAaen # Metertea gemas Fd g, 790q:-

1. Fferd 9T T G- (1) 39 fRen-[Agert #7 "@ferd a9 arg sguor [FE=7 (Agata Y& F AT, sl
FIAT AT TE FeAT) Herrge faem-fAaer, 2026 2

(2) T TS § TR A T F AR B
2. 3 FRem-FReen F T 2+ -
(i) 37 9T (1) ¥, @ (@) & TATq FHforiad e sia:eaa T ST, sqaiq-

“(@ ) " TSR T @l TLe® | T @l a2reT =aw, 2025 & siavid TSTd 9@ oam
Trer St )

(i) @ (F) % TaTq Mofata @< iq:eAmaq AT ST, srIiq:-

545 GI/2026 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

“(Z) ‘AT T’ F U TgHid S TTTEHI Toe Tea Arasd 87

(iii)) 3T 9T (i) F T ¥ FEferEd I 9T T@T ST, i -

"(2) I ATERT ST TGT o, ST 3HH TIH & (e TILATUA qgl (6T 0 S stterfaas ar [t § g g
FBT 3T ZAIT A1 Ivg Arterfaaw i =t § s Ry "

3.3 fRom-Taert & 97 3 % &9 q¥ Meferiad 937 T STus, i

"3. FEHTA TAT Lk & (1T ATAGT FHT TET.- ATATIH 6T 12T 21 F Tl e wa@=r efoq w7 a7
TATTAT FX & o7 HEHIT g TAF SATAET Tgat A=l & el Meiia w9 § &Fam STor & 396
et "9 7 feawr siafay frar ST i a=w & Fatfa sv fawr oarfae g qar s ar
ToTTeTd, TST ALRIT AT 6 T &1 TTEA F1T, 3 Ro-fAert & 97 5 % 3uaei & Jqar MR 4eF
ot gt grm”

4, I fRem-Fgert § 97 4 § 3I7-07 (3) F I X Referfad I9-97 T@T SITus, Sreid:-

“(3) W AT AT T ST T, ITATA BT AEAIq o T q4 TIAT, e T o6 28 3 feerm-fHaert & o
13 % ITST F ATHAT T Agl F< (&7 S1ar;

5. 3 faem-fAert & 9 5 -

(i) 3T TT (1) F T X HAfiad S 937 T&@T ST, -

“(1) TTST LRI AT T ST & TTEA 5 7 25 T & heft | srafer & o q=ree 6 9gaid gq UHhaed
[ ATLTI FT Tl &, STAT T TITSIHT TEqTah T ATAGH (HAT ST ThdT 3

T TRATSAT T&qTae 0 UHT HIE FT A 5 7 25 T T it ater & o o a@ & o 39 st i
THTTH & TETT FLAT gIIT [oreeh (10 Igel URHed [ T Iar a1 747 g7

(ii) 3T 9T (2) H "TST GLR" MRT T I " ATE 6 TLH T T LA 9768 T S0
6. S faerm-fAaert § 927 6 F w19 a¥ Aeferfed a2 v S, 99iq: -

“6. TEHTT % 1T AT I AT LA ol THHRAT.~ (1) T2 F o0 sreras w219 9w, 57 a1 o9+ et
FTAFTLT T A 7 ATATR(T F F=or & el et e 3 afiEmw &1 &0 39 s e +39 F
o, smaee & U U fFawort i Sear AT 9T o I FIA 6 (o A7 UH Afaiwh Eawor a1 STt
TTH F3 & 70, ST UF SATeram<y 7 T | a9 8, T qwh HT Tl g AT Faterd TrF =T Teqra®
reres AT AT o fA==ror 3 erefie FReft = = o &1 2 3, sraeq | R o e i geaar
T ST T L FIA o ToIT AT TH AT FEa<or a1 AT ST F:3 6 o, ST U TR g aaia
TET TLET hl T | AALTF 5, ToTealohd TATEL JA@T TLET I HaT4 of Fahd T &l

(2) 3T-T=7 (1) ® fAfde orox a1 w1 afesry, 39 v & forw, el o9 e A afme 1 Rderor #
AT g, STl =T & 319, T8 AT TE1T Icasid AT TET 6 Iiqe T AT T | A9ET Scasid (Hehadr

g, 3T UAT ATy saas® 7 AR & == IwhReer a1 yorferat a1 Ik fRET AT F "6tad wre
TS, FAfHEer AT 57 STeT Yoqa F3 &l aeTwdT FT Gl g, SH a8 Aaeds q9=Aav 2|

(3) ST-9=T (1) & AT Toeeraa TaTawor o aiveqsh, 39 TS & forw, TRt UF €019 a7 9| &7 30
T THAT &, STgT AT F ST, T AT STE T Icasie AT TET h e el fF =09 F $ET Sosid grav

g, 3T UAT TR IaTaor o @T T saadh I7 ATTTN 7 fHH=07 ITsHer a1 Jortferat a1 39 T
AT F HATST s AT, TG IT 37 STl TEqd e il SATEAT FT TdT g, o8 ag AaeTH TGHEAAT g

(4) 37 o7 (1) ¥ ATy srfarerdy strares o Rt T 9RET &7 310 F99 ° 98 Araaeh &l VAT F F 39
ST T FAAT &M

(5) ATerae U ATERTL T THT GEATY 7 TAT REeq0r F forw o+t giaemd Iaersy Frus, S & T2t
& H AEFTF |
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[\ II—8vE 3(i)] HTLT T T[T ETLTIOT 3

(6) TTST ATE F 38 [T T AT THF AT TG FAT Algd AT T FT FT FIA H TAT a9 &
TS & oI, 57 91 9F1ae oJ@r 91irEr Fa9, 2025 AT a9T-90T 97 THE SATIAl F AT
TR TATaoT @t qevers: & H3h F¢ a9 2|

(7) ST ALEHR/ET ST & TATHA T Fatrerq e+ Fer g ffeaa st et awoar a1
AR & | R gew sfiT o Tl & forw, womoar it agatd, gafaa TR sET y&=dqra® g 3%9-|
H TF-JHTOMT STAET TEqT (hU ST o TETd T&TH il T AT ST

7. 3 fRem-fAgent ®, O 7 % e ux et =7 war sos, st -

“7. GATATE UF 7T SAqTref o forw affha agafa ua ITfereror: qaia<or (§2er0r) syfafaae, 1986 & srefi=
srtergf=ra fateer sraforg warerm fRemt & stefier arfarereor & arr-arer sfaf@as v oy 21 F qdi= agafa
TR % & oI Ushel F20(i IRt SoaTe SITusty, S o @y 2

8. I fRem-fA=en #, 9%7 8 ®, IU-9=7 (1) ®, 97O #, -
(i) % HEAT 1 % THE, A (2) H, "AT TARR" A&7 AT gel (&I ST,
(ii) 7 AT 3 TAT I "atAT TaA2dT & qred, Fatetaa #7 a7 aur Jiafsat & o, Q-

(1) (2) (3) (4) (5)
"3 e =T Feras F | 90 60 30"
oo "59em @
AT S| T AT T <47

9. 3% faem-fagert # 937 9 & wore w M=rferfera & 7@ S, srrie-

“9. T o FA FiT THHAT — TRt T 92 72 sirentie gore eonfua w3 & gataa @Afore siwar amre
9T, TATALOT AL (SHT) T SAALTRAT ATAT SATRIE ST o6 AIHA H, Sl /ST TqL T FaTerd (Aot
et afafa (SUE) g7 ST s qrHat § qdfed e 912 g, e 97 qree fi fufy F weeew
STH T HLEAT IUTAT SAZ/AT ST IATHT o |1 AR T SATUIAT”

10. 3% fRem-fAger & 91 10 ¥ ,-
(i) 39 92T (4) F =1 9= [AEterted 39 977 T@r S, S9iq; -

“(4) TERTd  forT swerae T 9T U<, ToF a1 1 foheft stfershTey &7 strerass a1 AT R o =7 & srefie
et = 3T 9RET #7 ST F e [0 F % o afaf=gs w2 aar g, qied saed § & TS
farferfe=rt it sreaar =T sterr it qfS it ST |k A1 UHT 3w Rttt a1 Sty st i S 9, S Uy
ATIFRIT AT T H AFAF g AT Helg TRATSAT TEqTaF A AT AT o6 =07  arefie oneft o
T ITET T ZRT FA o (0, Sreae § &7 T2 Attt i qear 31 stegam #7 2 F27 F o 37 T i
Attt a1 STt St F3 % o, ST UE IS g aaTaer o @ aesd i OF § aeT g,
TR TATEY0T @ qreqsh it FaT0 of JhaT gl

(ii) 37 =T (5) #, "ST U (4) F A" 9T5aT, FIGHT TAT 3(h, o T 9" TATRATT 57 dTE GIRT T =T
AT FIRT T TRATSIAT TEqTah FIT HIh Toreeiahd T 1aeyT T qiers gIeT," 9068 T ST |

(iii ) IT-97T (6) F TETT AHtererd I9-0T sia:wTad R STosT, srri-

“(7) ST FLHTT AT F TS & TATHA AT Halog TA0T HaHa g7 a8 Ategi=rd iR aoarst

7 SR & | STafed Gew o T Hheal & (@0, TITIAT 6l GgHd, a5 TRATSHT Teq1d® 51T
TET-| H T-JHTIOMT ATAE TEqd FohT ST o TATT AT 0l TS JTHT SATUAT|”

11. 3% fRem-FAEem F 92T 11 ¥ -

[ e Nl enN

(i) 39-327 (3) F T WX Aeferfad ST-97 T@T ST, S -
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

“(3) TEHTd * forw strerae =l ST 9%, TST A1 T Tohelt STTErhTey il sireraeh AT ATSFARIT o =107 & srefie
oY T AT e &7 SRT F3 A Adyeror w3 & foro sfafaees & a&ar €, sraeq § <1 72 faforfean
T AT AT ST AT ol IS FIA o o1T AT UHT < ATATSAT AT TR SATSTIATH Foee 6 T, ST U SAfarahey
Y T H A97qF g, AT el TRATSAT Toaqraeh siaash AT AFrARit o =07 3 srefier fofefy womer = afime
T ZT FIA, ATAad | &F 5 ATt it Feqar a1 s=74r it (Y T & o 77 v s f@tateay am
STTHRTET ITH &2 o TorT, ST U TISTedy aaiaeor o@m TLiers 6l T § 97T 8, Toreaishd Tl of@m
T T HATT of FhdT gl7;

(ii) 39T (4) ¥, "IT-ATo= (3) F AT " Aq=aT, YR TAT FHT F T 9T " FATRATT 75T A1 F1T
SRR ST ETT AT TRATSAT T a0 g1 W TSeeidhd Ta1a< J@T qiieqs gy, Traeriid
T ST |

(iii) 3T -97 (6) T AT FRAT ST

12. 3<% fRom-fadert & 27 12 &1 o9 o strosm)

13. 3% fRem-MEe F T 13 9 -

(i) 37 %27 (1) #, "ar wgafa f warta 97, 7% S odt F srefie agafa & w of, 3 o 7Y g aw e
FA | SHE AT TGT" 9T6a1 o €A 9 “FTs S orat & oTefie ggata &F T o o T 981 af 9% e &
SO |

(ii) IT-UTT (2) ®, @2 (ix) H, “Forelt oft ey~ ereat & v qy, “Toelt oft fafga e ass @ s

14. 3% faer-[Aaen #, 937 16 % = 9 fAeferied O <& ST, siq-

“16. = fRem-fA<ent F wrateaas & forw qiéar.- (1) F=07 a1, ST aret & qamey 7, 24 for-Fden *
TATSAT & o, =7 fRe-Aaert it sfeg=eT & aa | ATSHEd: Bg 716 & Ha<, T TFH a9 6f srare
THTH &I & 3 U AT qIed e H

(2) T TATANT B 6 TATd, ATAATH &t <7 21 F AefiT qgafad AqaT e, AT, TS O,
FEATHIT T TEHT & 7w FHT et uw, T Tsa7 ToT 69 ST &A51 § Fael UH Teed & q1e9H7 o gf
FILATE 60 STTOHT T 1 foerer foa s

(3) ST TF TIEA TATAANT Gl B STAT, TF T ATATHAH T G 21 F T AT T FLA & [T
srerad, e g, wae [ALreo, sTedtaia a1 e AT &, 39 feereet & A Feme see
F HTEAT | FTLATS ol ST TFdT g

(4) T = RAT-THE9MT % Y4 Sl FATaIT & G99 H T (95 el §Ug 6 &9 § w1 HAT

(5) FeaIT AT, TATIAT 3T TATAT il TZHTT o [T SATAGHT * AT ATH FIHT FT I T AT [ F €T
H gATRa FT g, o sfefaae &t g 33 % T Feard Yguo = a1 v [ § S G
SO

15. 3<% Teem-fAgert T, 9gat g« ¥, -

(i) "= 2" |, "7 AT F TA 60T AT " 9Teat T AT FRIT ST

(i) 9T & : GTLTOT AT B | 1.2 HY FEEAT “AEary/adE o Etaaar BEaw /s F oA
¥, “fareqre/ st wtafear <t s

(iii)) BT -3 ,3T-9fTHF " TATIAT FdeA il AgATA/ EAEATL ST TAATHLT o T qgaid, TAT AR AT AT
ROTE " & T\ U= "TITIET FA A "gArd /A F o agata, 79 ang i squred RAe " aes @
ST |

16. Ik feerm-faeert 1, gadt o= -

(i) =T % ¥, IT-TT 1 H, T2 () F TG AT G [SOT0T ST :EATAa AT SITUIIT, T4 -
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“Feoqur: - “goft AfFem” & st & Raw snfEqat s & Jie, waq S| w2 F1ee, T gred e
AT &, SATRITRI TRET (A7) STSATET, T2 ST wefiadt a7 Suehe # vt 7 faferamey, fSoas & sraerat
F TguoT fF==or 9 e i A onfier 81 TR T=Tee s TEeETe AT ST g TS 2 39 2T
o oA AT g1 Og 1 STEI /AT Fae 7 el T eadl § F aTel ST & ATH §, ATTUF TET
e T &9 AT oit fAfaeme & srefier i s (3m) safxy/esie £ e dog, S ot srfaes 2y, F auden
HAT SO

(ii) T T, 9T 4(3) § T TS TATA AT T5al, SAHST ST FIRT 6 €I 9T, “2 fem-fAgen  awr
5 % IT-U7T (1) % STLATL” 9T57, AT AT FHIPFH T 10 |

[T, /. F-15012/2/2022-H1fesq/3-240803]

rerer FH 918, HLFT AT

feroqur:- qr oA I F TSI, STETHT, AT 0, @ 3, 3u-aT (i) § "y v, w7 7. 84(3),
A 29 SFa<T , 2025 FRT THITAT gUl

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23rd January, 2026

G.S.R. 62(E).— In exercise of the powers conferred by section 21A of the Air (Prevention and Control of
Pollution) Act, 1981 (14 of 1981), the Central Government, after consultation with Central Pollution Control Board,
hereby makes the following amendments in the guidelines of the Government of India, Ministry of Environment, Forest
and Climate Change published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number
G.S.R. 84(E) , dated 29th January, 2025, (hereinafter referred to as the said guidelines), namely:-

1. Short title and commencement. — (1) These guidelines may be called the Control of Air Pollution (Grant, Refusal or
Cancellation of Consent) Amendment Guidelines, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the said guidelines, in paragraph 2,-
(i) in sub-paragraph (1), after clause (b), following clause shall be inserted, namely: -

"(ba) 'Registered Environment Auditor', means Environment Auditor as defined under the Environment Audit Rules,
2025;";

(i1) after clause (e), the following clause shall be inserted, namely: -
"(ea) 'online portal', means the unified consent and authorization management portal;";
(iii) for sub-paragraph (i), the following sub-paragraph shall be substituted, namely: -

"(2) The words and expression used but not defined in these guidelines and defined in the Act or rules shall have the
meaning respectively assigned to them in Act and rules."

3. In the said guidelines, for paragraph 3, the following paragraph shall be substituted, namely: -

"3. Form of application for consent and fees. - Every application for consent to establish or operate an industrial plant
under section 21 of the Act shall be made in the Form set out under the First Schedule and shall contain the particulars
of the industrial plant and such other particulars as set out in the Form and also shall be accompanied by the fee as
specified by state government or Union territory Administration, as the case may be in accordance with provisions of
para 5 of these guidelines.";

4. In the said guidelines, in paragraph 4, for sub-paragraph (3), the following sub-paragraph shall be substituted,
namely:-

“(3) Once granted, the consent to operate shall continue to remain valid till it is cancelled in accordance with the
provisions of paragraph 13 of these guidelines”;

5. In the said guidelines, in paragraph 5, -

(1) for sub-paragraph (1), the following sub-paragraph shall be substituted, namely:-

“(1) The State Government or Union territory Administration may determine one-time fee for consent to operate for
any duration of period of 5 to 25 years as may be applied for by the Project Proponent:

Provided that the Project Proponent shall have to pay such fee for further extension of period from 5 to 25 years,
after the expiry of such period for which one-time fee has been paid earlier.”;
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(i1) in sub-paragraph (2), for the words "the State Government", the words "the State Government in consultation with
State Board" shall be substituted.;

6. In said guidelines, for paragraph 6, the following paragraph shall be substituted, namely: -

“6. Procedure for making enquiry on application for consent.-(1) On receipt of an application for consent, the State
Board may depute any of its officers to visit and inspect any place or premises under the control of the applicant or the
occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining such
further particulars or information, which in the opinion of such officer are essential or the concerned Project Proponent
may engage the services of Registered Environment Auditor for visiting any place or premises under the control of the
applicant or the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for
obtaining such further particulars or information, which in the opinion of such Registered Environment Auditor are
essential.

(2) The officer of the State Board referred to in sub-paragraph (1), for that purpose, may inspect any place or premises
where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the premises
are discharged, and such officer may require the applicant or the occupier to furnish to him any plans, specifications or
other data relating to control equipment or systems or any part thereof that he considers necessary.

(3) The Registered Environment Auditor referred to in sub-paragraph (1), for that purpose, may visit any place or
premises where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the
premises are discharged, and such Registered Environment Auditor may require the applicant or the occupier to furnish
to him any plans, specifications or other data relating to control equipment or systems or any part thereof that he
considers necessary.

(4) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the applicant, give notice to
the applicant of his intention to do so.

(5) The applicant shall furnish to such officer all information and provide all facilities for inspection as reasonably may
be necessary.

(6) For the purpose of enabling a State Board to perform any of its functions including the functions conferred on it by
or under this guideline, the State Board may engage Registered Environment Auditor in accordance with the
Environment Audit Rules, 2025, and its amendments from time to time.

(7) For Micro and Small units located in Industrial Estates or Industrial area duly notified by the State Government /
Union Territory Administration or the concerned local body, consent to establish shall be deemed to be granted once
the self-certified application is submitted in Form-I by the concerned Project Proponent.";

7. In the said guidelines, for paragraph 7, the following paragraph shall be substituted, namely: -

“7. Consolidated Consent and Authorization for Hazardous and Other Wastes: - A single-step procedure shall be adopted
for granting consent under section 21 of the Act along with authorization under various Waste Management Rules
notified under the Environment (Protection) Act, 1986, as may be applicable.”;

8. In the said guidelines, in paragraph 8, in sub-paragraph (1), in the Table, -
(i) against the SI. No.1, in column (2), the words “or refusal” shall be omitted;
(i1) against the SI No.3 and entries relating thereto, the following S1. No. and entries shall be substituted, namely: -

(1 2 3) “4) )
"3 Grant or refusal of | 90 60 30"
consent to operate
for expansion or
amendment

9. In the said guidelines, for paragraph 9, the following paragraph shall be substituted, namely: -

“9. Procedure for selection of location — Specific and /or General conditions related to establishing a new industrial unit
at a location along with the appropriate environment safeguards and/ or mitigation measures, in view of site condition
on the ground shall be imposed, in the case of an industrial unit requiring Environment Clearance (EC), by the concerned
Expert Appraisal Committee (EAC) at the Central /State level, and in other cases, by the concerned State Board.”.

10. In the said guidelines, in paragraph 10, -
(1) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely: -

“(4) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of
such officer are essential or the concerned Project Proponent may engage the services of Registered Environment
Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness
or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which
in the opinion of such Registered Environment Auditor are essential.”
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(i) in sub-paragraph (5), after the words, brackets and figure" sub-paragraph (4)", the words “by the officer deputed by
the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall
be inserted.

(iii) after sub-paragraph (6), the following sub-paragraph shall be inserted, namely: -

“(7) For Micro and Small units located in Industrial Estates or Industrial area duly notified by the State Government or
Union territory Administration or the concerned local body, consent to establish shall be deemed to be granted once the
self-certified application is submitted in Form-I by the concerned Project Proponent.”.

11. In the said guidelines, in paragraph 11, —
(1) for sub-paragraph (3), the following sub-paragraph shall be substituted, namely: -

“(3) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of
such officer are essential or the concerned Project Proponent may engage the services of Registered Environment
Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness
or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which
in the opinion of such Registered Environment Auditor are essential.";

(i) in sub-paragraph (4), after the words, brackets and figure" sub-paragraph (3)", the words “by the officer deputed by
the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall
be inserted.

(iii) sub- paragraph (6) shall be omitted.

12. In the said guidelines, paragraph 12 shall be omitted.

13. In said guidelines, in paragraph 13,-

(i) in sub-paragraph (1), the words "or refuse the renewal of the consent expiry", shall be omitted.

(i1) in sub-paragraph (2), in clause (ix), for the words “non-payment of any fee,”, the words “non-payment of any
prescribed fee,” shall be substituted.

14. In said guidelines, for paragraph 16, the following paragraph shall be substituted, namely:-

""16. Portal for implementation of these guidelines. -(1) The Central Board, in consultation with the State Boards, shall
develop an online portal for the purposes of these guidelines, preferably within six months, and not later than one year
from the date of notification of these guidelines.

(2) After the portal is operational, all applications for grant of consent under section 21 of the Act, verification, site
inspection, refusal or cancellation, shall be processed and disposed of only through such portal, in all states and union
territories.

(3) Till the portal becomes operational, applications for grant of consent under section 21 of the Act, including
verification, site inspection, refusal or cancellation may be processed through the existing arrangement in accordance
with these guidelines.

(4) The portal shall act as a single point data repository with respect to management and implementation of these
guidelines.

(5) The Central Board may charge five per cent of the fee received with applications for consent to establish and operate,
as service fee which shall be credited to the fund of the Central Pollution Control Board in accordance with the section
33 of the Act.".

15. In said guidelines, in FIRST SCHEDULE,-
(i) in "FORM II", the words "or renewal of consent" shall be omitted.

(i1) in PART A: GENERAL, against S. No. 1.2, for the entries "Expansion/Renewal/ Validity Extension/ Transfer",
the entries "Expansion/ Transfer", shall be substituted.

(iii) under sub-heading “Mandatory Documents to be enclosed for grant of Consent to Operate”, in paragraph 3,
the words " and renewal" shall be omitted.

16. In said guidelines, in THE SECOND SCHEDULE,-
(1) in paragraph A, in sub-paragraph 1, after clause (g) the following Note shall be inserted, namely: -
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“Note: -" Capital Investment” means the investment made on fixed assets i.e. Land, Buildings including Staff Quarters,
Guest House etc. within industrial premises (or) townships, plants and machinery or equipment including the cost of
investment on pollution control without depreciation. The running Operation and Maintenance cost and other revenue
expenditure shall not be included under this head. In case of an industry operating in lease land and / or building or any
other assets, ten times the annual lease value is to be taken as equivalent as land cost in Capital Investment (or) Guidance

Value of property / land, whichever is higher.”.

(ii) in paragraph C, for the words, figures and brackets “of consent as given in para 4(3)” the words, brackets and figures
“in accordance with sub-paragraph (1) of paragraph 5 of these guidelines.”.

[F. No. Q-15012/2/2022-CPW/e-240803]
NEELESH KUMAR SAH, Jt. Secy.

Note:- The principal guidelines was published in Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i)
vide number G.S.R 84 (E), dated 29" January, 2025.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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I1.5.-31.Te.-31.-27012026-269603
CG-DL-E-27012026-269603

T
EXTRAORDINARY
AW [I—Evs 3—39-GVs (i)
PART II—Section 3—Sub-section (i)

grfee F TFfaT
PUBLISHED BY AUTHORITY

. 62] 7% Reelt, T, AL 27, 2026/9T9 7, 1947
No. 62] NEW DELHI, TUESDAY, JANUARY 27, 2026/ MAGHA 7, 1947

T, 9 AR TAGTY TRAdT HATAH
g

T2 faeett, 23 ST, 2026

ar.&L . 63(31).— FET TLH, T (TG0 ey siw f7z=ron) srfarfazw, 1974 (1974 %7 6) #r
ST 27 % ZIT TG TRl 0 TIRT FXd g, el TN (HF07 7€ o TRrHeT o THTd, ST AT & 179,
ST, 90T 2, @O 3, 3U@UeE (i) § #ear ara1.f4. 85 (), i 30 S=ail, 2025 # TIH THhTT
7 T 9, (Rreg =09 =0 7479 3 fQaT-fA<er Fg1 I07 81), 9 961, 974w, a9 d Jaar]
afaad 7o & fRen-fAaen # Metertea gemas Fd g, 790q:-

1. GTere ATH ST TH.- (1) =9 fRem-fAgern & S8 am St Jguor A= (Fgafa &= #3T, Sedise
FIAT AT TE FeAT) Herrge faem-fAaer, 2026 2

(2) T TS § TRT9A AiY T F AR B0 |
2. 36 Taor-fAaert & 927 2 #,-
(i) ST 9T (1) ¥, @ (@) F TATT AHferiad @2 sia:eamaa 6T ST, said-

(@.%.) T T @l TEes § qATar @ T 4w, 2025 % SRt aiearid aatar JEr
Tirere ST 8

(i) @ (F) % TaTq Mofata @< iq:eAmaq AT ST, srIiq:-

546 GI1/2026 (1)
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"(Z3T ) "AAATST T’ A Tehlehd FEHTT ST TTTARTOT Terer Treer oTfsn 8"

(iii)) 3T 9T (i) F T q¥ FEfeed 39 AT T@T ST, S -

"(2) I AERT ST TAT &, ST HH TIh g Foheq TLATIUA Tal [0 70 37 Afefa=s a1 Hast § qRsrg
g Fet T gOIT ST I8 ATATHIw e Rt § wwer: faw row g1

3.3 feem-faert & =7 3 § fAwferterd 9=7 T@r SITu, s9iq-

"3. FEHTT TAT e F (oT0 SATAa FT T=T. - ATATH T 91T 25 F a9 sfremfirs g4=7 it e w2
T TATAd e o 10 TEHTT g Td ATaaT Tgal ST & arefie Heihia w&=q & forar ST e 3aH
et "9 7 faavr safay B ST i = & Fatfa s fawr orfae g qJr s ar
TTRTT T FLRIT AT H TST &5 TTET 51T, T4 [Re-Haet & T 5 % Il & Aqae Mk qeh
ot gt grm”

4, I fRem-Fgert § 97 4 § 3I7-07 (3) F I X et I9-937 T@T SITus, Sreie:-

“(3) W AT AT T ST T, ITATA BT AEAIq o T q4 TIAT, e T o6 28 3 feerm-fHaert & o
13 % ITST F ATHAT T Agl F< (&7 S1ar;

5. 3 frem-fAsert & T 5 -

(i) 39-9T (1) F &9 97 Meferfad 3T 99 @1 STus, iq-

“ (1) TTST ALHRTE T € T &5 AT 5 | 25 90 it et |7 srater & o7 T=1a i 9gad gq UHaed
[ ATLTI FT Tl &, STAT T TITSIHT TEqTah T ATAGH (HAT ST ThdT 3

o< o aRTSET SEaTas w1 UE I F7 A 5 7 25 a9 a9 6 rater & o oy agr F forw 39 ety
T FHTH o TATT FHLAT G 516 o7 Tgel THHLT ek T AT (3T T47 317

(ii) 3T 9T (2) H "TST GLR" MRT T I " ATE 6 TLH T T LR 9758 T S0
6. 3t feem-fagert 977 6 & e a¥ Feferted 92 T@r ST, 9iq; -

"6. TZHTT % T e I ST HLA il THAT.- (1) T2 F o0 sreras 9T 21 ux, T a1 79+ et
ey 1 A AT ATAR F Ae=or F erefiw Gl v a7 ofew @ S e s e w e w
T, streras & <1 7S FA@woTt it Feaar AT o177 it B FIA 6 (T A7 UH ATq o &aeor 31 St a1
A o [T, ST U AT 67 O | Aa97qF 8, TATIh FT TohdT g AT HaTad TRATSHT TEqTaaF e
T AR 3 =07 & orefi=r et Tomer = aREe &7 ST 3, aaeq § feu o et i "ogar A
Fe AT T Y F2 F O A7 U Sfaiih f@Eawor I1 SEart ST #37 & for, ST UE TR aaiaeT
TET TLET hl T | AALTF 5, ToTealohd TATEL JA@T TLET I HaT4 of Fahd T &l

(2) 3T-T=7 (1) ® fAfde orox a1 w1 afesry, 39 v & forw, el o9 e A afme 1 Rderor #
AT g, STl =T & 319, T8 AT TE1T Icasid AT TET 6 Iiqe T AT T | A9ET Scasid (Hehadr
g, 3T UAT ATy saas® 7 AR & == IwhReer a1 yorferat a1 Ik fRET AT F "6tad wre
TS, FAfHEer AT 57 STeT Yoqa F3 &l aeTwdT FT Gl g, SH a8 Aaeds q9=Aav 2|

(3) ST-9=T (1) & AT Toeeraa TaTawor o aiveqsh, 39 TS & forw, TRt UF €019 a7 9| &7 30
T THAT &, STgT AT F ST, T AT STE T Icasie AT TET h e el fF =09 F $ET Sosid grav

g, 3T UAT TR IaTaor o @T T saadh I7 ATTTN 7 fHH=07 ITsHer a1 Jortferat a1 39 T
AT & FafArd Fre Ao, fEfaEer a7 v T27 7o qa #3761 STUeT 2 96T g, o a8 sraeas gw7=1dr g

(4) 39- Tr (1) ® e srferemmt sreree & Frelt ofF ofRew &1 37 39 & 98 ae® &l UAT F:T & 99
ST T FAAT &M

(5) ATerae U ATERTL T THT GEATY 7 TAT REeq0r F forw o+t giaemd Iaersy Frus, S & T2t
& H AEFTF |
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(6) TTST ATE FT 38 [T T AT THF AT TG FAT Algd AT T FA FT FIA H TAT a9 &
TS & oI, 57 91 9F1ae oJ@r 91irEr Fa9, 2025 AT a9T-90T 97 THE SATIAl F AT
TR TATaoT @t qevers: & H3h F¢ a9 2|

(7) ST ALEHR/ET ST & TATHA T Fatrerq e+ Fer g ffeaa st et awoar a1
AR & | R gew sfiT o Tl & forw, womoar it agatd, gafaa TR sET y&=dqra® g 3%9-|
H TF-JHTOTT SAET TEQT (hT ST o TETT T&TH il T AT AT

7. 3 fem-fagert ®, 9w 7 % ©e ux Aeferfea =y war o, st -

"7. FACATE U T AT F forw aofend agata Ua ITiersneor: qaiea<or (§2ev7) stfafaas, 1986 & swdi=
srtergf=ra fateer sraforg warerm fFemt % stefier arfarreor & arr-arer sfaf@as v oy 25 F qdi= agafa
TR % & oI Ushel F20(i IRt SoaTe SITusty, S o @y 2

8. 3 faom-fA=ert &, &7 8 #, S9-9%7 (1) #, @it ¥, -
(i) T HEAT 1 % THE, TGH (2) |, "AT SAFL" €77 HI geT [FT ST,
(ii) 7 AT 3 TAT I "atAT TaA2dT & qred, Fatetaa #7 a7 aur Jiafsat & o, Q-

(1) (2) (3) (4) (5)
"3 e =T Feras F | 90 60 30"
oo "59em @
AT S| T AT T <47

9. 3% faem-fagert # 937 9 & wore w M=rferfera & 7@ S, srrie-

“9. T o FA9 FiT THHAT — TRt T 92 72 et gore eonfua w3 & gataa @Afore siwar amre
9T, TATALOT HSLT (SHT) T SAALTRAT ATAT SATRIE ST 6 AIHA H, /IS TqT T FaTerd (Aot
et afafa (SUE) g7 ST s qrHat #§ q4ted e 912 g, S 97 qree fi fufy F geeew
STH T AT IUTAT SAZ/AT ST IATHT o |1 AR T SATUIAT”

10. 3% fRem-fAgern & 41 10 ¥ ,-
(i) 39 977 (4) & = 92 Aetertea 39 977 T@r ST, i -

“(4) TERTd % forT srerae T ST U<, ToF a1 1 foheft stfershTey &7 strerass a1 AT TR F =7 & srefie
et T a1 IRET #7 ST F e [0 Fa % o afaf=gs FT aar g, qied saed § & TS
farferfe=rT it Freaar =T stereT it qfS it ST |k A1 UHT 3w Rt a1 STy At i S 9, S Uy
ATIFRIT AT T | AFAF g AT Helg TRATSAT TEqTaF e AT AT o6 =07  arefie oneft o
T ITET FT ZRT FA o (0, Sreae § &7 T2t i qeaar 31 stegam #7 92 F27 F forw 31 UHET i
faferfeaT a1 ST St F3 F fow, ST UE IS aa1aeer o @ aesd O § aeTs g,
TR TATEL0T o@T qEreqsh it FaT0 of JhaT gl

(ii) ST-U7T (5) |, "ST 97T (4) AT " QTSRT, FHIIRT TAT 3ih o AT 92 " TATIEATT 57 FT€ GIRT A=
AT FIRT T TRATSIAT TEqTah FIT Ak e iahd T TaeeT @l Irersh ZIeT 9768 Td SITUA |

(iii ) IT-97T (6) *F TETT AEterted I9-07 sia:wTad o STosT, sraiq:-

“(7) TTST FLHTT AT €T ST & TATET AT Heel T (HwTT T TFIhd: ATSg=a =R guars am
AETRrs &= | AR gen Sl o THISAT 6 [0, TTOAT i qgAtd, g9 TRASEr gwrEE g
T -l H TF-THTOr STaa T&qd 0 ST % TETd Aqa i T2 AT ST’

11. 3<% fRor-fa<en & 27 11 9 -
(i) ST -97 (3) & T 9¥ FEfered 39 9T T@T ST, i -
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“(3) TEHTd * forw strerae =l ST 9%, TST A1 T Tohelt STTErhTey il sireraeh AT ATSFARIT o =107 & srefie
TRt T AT afRER &7 SRT e i e e  forg afafees < aehar g, sreea § <F 1 fAtatet
T AT AT ST AT ol IS FLA o o0 AT UHT S ATATSAT T TR SATSTATH e 6 T, ST U aqfarahey
Y T H Aq9TF ¢, T Hael TTATSTAT TEqTah Arerash 7 TIARiT 3 fr=ror 3 srefier freft womer = afime
T ZT FIA, ATAaT | &F T SATT8AT it Feqar a1 =747 it [P e & o 77 vy s f@tatear aw
STTHRTET ITH A o o0, ST U8 Toediend IaTa<or J@l T 6 T § qa97F ¢, Toreeidd &
T TeAF i HATU of FhaT g7

(i) IT-T7T (4) H, "ST-AT== (3) F AT " AL, FIGHI TAT AT & ©F 9 “FATRATT T A€ g0
STataah STTEaRT GIRT AT TRATSAT TEaTae GIT Hh TSTeeshd TATa<or @l Tieqs grer’, Staenod
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“Teoqur: - “goft AfFem” & st g Raw snfEqat S & Jie, waa S| w2 F1ee, T gred e
AT g, SATRITRI T (A7) STSATET, T2 i wefiadt a7 Suehe # ot 7 A ey, fSad & sraerat
F TguoT feEror 9 e i At onfier g1 TR T=Tee 3T TEeETd AT ST g S AT 39 28
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5 % IT-UT (1) F AT 9763, SAihe 3T FHIYH T SO |

[T, §. F-15012/2/2022-#fres7/2-240803]

rerer FA 918, HIFT AT

feroqur.- Ao fRenfAaer 9T % TS, ST, 96 2, 9T 3, 3U-uT (i) § e 41, . 4. 85 (),
e 30 STHaT , 2025 FIT TH1iad gul

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23rd January, 2026

G.S.R. 63(E).— In exercise of the powers conferred by section 27A of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974), the Central Government, after consultation with Central Pollution Control Board,
hereby makes the following amendments in the notification of the Government of India, Ministry of Environment, Forest
and Climate Change published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number
G.S.R. 85 (E) , dated 30th January, 2025, (hereinafter referred to as the said guidelines), namely:-

1. Short title and commencement. — (1) These guidelines may be called the Control of Water Pollution (Grant, Refusal
or Cancellation of Consent) Amendment Guidelines, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the said guidelines, in paragraph 2, -
(1) in sub-paragraph (1), after clause (b), following clause shall be inserted, namely: -

"(ba) 'Registered Environment Auditor', means Environment Auditor as defined under the Environment Audit Rules,
2025;";

(i1) after clause (e), the following clause shall be inserted, namely: -
"(ea) 'online portal', means the unified consent and authorization management portal;";
(iii) for sub-paragraph (i), the following sub-paragraph shall be substituted, namely: -

"(2) The words and expression used but not defined in these guidelines and defined in the Act or rules shall have the
meaning respectively assigned to them in Act and rules".

3. In the said guidelines, for paragraph 3, the following paragraph shall be substituted, namely: -

"3. Form of application for consent and fees. - Every application for consent to establish or operate an industrial plant
under section 25 of the Act shall be made in the Form set out under the First Schedule and shall contain the particulars
of the industrial plant and such other particulars as set out in the Form and also shall be accompanied by the fee as
specified by state government or Union territory Administration, as the case may be in accordance with provisions of
para 5 of these guidelines.";

4. In the said guidelines, in paragraph 4, for sub-paragraph (3), the following sub-paragraph shall be substituted.

“(3) Once granted, the consent to operate shall continue to remain valid till it is cancelled in accordance with the
provisions of paragraph 13 of these guidelines”;

5. In the said guidelines, in paragraph 5, -
(i) for sub-paragraph (1), the following sub-paragraph shall be substituted, namely:-
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“(1) The State Government or Union territory Administration may determine one-time fee for consent to operate for any
duration of period of 5 to 25 years as may be applied for by the Project Proponent:

Provided that the Project Proponent shall have to pay such fee for further extension of period from 5 to 25 years, after
the expiry of such period for which one-time fee has been paid earlier.”;

(i1) in sub-paragraph (2), for the words "the State Government", the words "the State Government in consultation with
State Board" shall be substituted.;

6. In said guidelines, for paragraph 6, the following paragraph shall be substituted, namely: -

“6. Procedure for making enquiry on application for consent.-(1) On receipt of an application for consent, the State
Board may depute any of its officers to visit and inspect any place or premises under the control of the applicant or the
occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining such
further particulars or information, which in the opinion of such officer are essential or the concerned Project Proponent
may engage the services of Registered Environment Auditor for visiting any place or premises under the control of the
applicant or the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for
obtaining such further particulars or information, which in the opinion of such Registered Environment Auditor are
essential.

(2) The officer of the State Board referred to in sub-paragraph (1), for that purpose, may inspect any place or premises
where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the premises
are discharged, and such officer may require the applicant or the occupier to furnish to him any plans, specifications or
other data relating to control equipment or systems or any part thereof that he considers necessary.

(3) The Registered Environment Auditor referred to in sub-paragraph (1), for that purpose, may visit any place or
premises where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the
premises are discharged, and such Registered Environment Auditor may require the applicant or the occupier to furnish
to him any plans, specifications or other data relating to control equipment or systems or any part thercof that he
considers necessary.

(4) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the applicant, give notice to
the applicant of his intention to do so.

(5) The applicant shall furnish to such officer all information and provide all facilities for inspection as reasonably may
be necessary.

(6) For the purpose of enabling a State Board to perform any of its functions including the functions conferred on it by
or under this guideline, the State Board may engage Registered Environment Auditor in accordance with the
Environment Audit Rules, 2025, and its amendments from time to time.

(7) For Micro and Small units located in Industrial Estates or Industrial area duly notified by the
State Government / Union Territory Administration or the concerned local body, consent to establish shall be deemed
to be granted once the self-certified application is submitted in Form-I by the concerned Project Proponent.";

7. In the said guidelines, for paragraph 7, the following paragraph shall be substituted, namely: -

“7. Consolidated Consent and Authorization for Hazardous and Other Wastes: - A single-step procedure shall be adopted
for granting consent under section 25 of the Act along with authorization under various Waste Management Rules
notified under the Environment (Protection) Act, 1986, as may be applicable.”;

8. In the said guidelines, in paragraph 8, in sub-paragraph (1), in the Table, -
(i) against the Sl. No.1, in column (2), the words “or refusal” shall be omitted,

(i1) against the S1 No.3 and entries relating thereto, the following Sl. No. and entries shall be substituted, namely: -

(1) () 3) “) (5)

"3 Grant or refusal of | 90 60 30"
consent to operate
for expansion or
amendment
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9. In the said guidelines, for paragraph 9, the following paragraph shall be substituted, namely: -

“9. Procedure for selection of location — Specific and /or General conditions related to establishing a new industrial unit
at a location along with the appropriate environment safeguards and/ or mitigation measures, in view of site condition
on the ground shall be imposed, in the case of an industrial unit requiring Environment Clearance (EC), by the concerned
Expert Appraisal Committee (EAC) at the Central /State level, and in other cases, by the concerned State Board.”.

10. In the said guidelines, in paragraph 10, -
(1) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely: -

“(4) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of
such officer are essential or the concerned Project Proponent may engage the services of Registered Environment
Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness
or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which
in the opinion of such Registered Environment Auditor are essential.”

(i) in sub-paragraph (5), after the words, brackets and figure" sub-paragraph (4)", the words “by the officer deputed by
the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall
be inserted.

(iii) after sub-paragraph (6), the following sub-paragraph shall be inserted, namely: -

“(7) For Micro and Small units located in Industrial Estates or Industrial area duly notified by the State Government or
Union territory Administration or the concerned local body, consent to establish shall be deemed to be granted once the
self-certified application is submitted in Form-I by the concerned Project Proponent.”.

11. In the said guidelines, in paragraph 11, —
(i) for sub-paragraph (3), the following sub-paragraph shall be substituted, namely: -

“(3) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any
place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the
particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of
such officer are essential or the concerned Project Proponent may engage the services of Registered Environment
Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness
or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which
in the opinion of such Registered Environment Auditor are essential.";

(ii) in sub-paragraph (4), after the words, brackets and figure" sub-paragraph (3)", the words “by the officer deputed by
the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall
be inserted.

(iii) sub- paragraph (6) shall be omitted.

12. In the said guidelines, paragraph 12 shall be omitted.

13. In said guidelines, in paragraph 13,-

(1) in sub-paragraph (1), the words "or refuse the renewal of the consent expiry", shall be omitted.

(i1) in sub-paragraph (2), in clause (ix), for the words “non-payment of any fee,”, the words “non-payment of any
prescribed fee,” shall be substituted.

14. In said guidelines, for paragraph 16, the following paragraph shall be substituted, namely:-

""16. Portal for implementation of these guidelines. -(1) The Central Board, in consultation with the State Boards, shall
develop an online portal for the purposes of these guidelines, preferably within six months, and not later than one year
from the date of notification of these guidelines.

(2) After the portal is operational, all applications for grant of consent under section 25 of the Act, verification, site
inspection, refusal or cancellation, shall be processed and disposed of only through such portal, in all states and union
territories.

(3) Till the portal becomes operational, applications for grant of consent under section 25 of the Act, including
verification, site inspection, refusal or cancellation may be processed through the existing arrangement in accordance
with these guidelines.

(4) The portal shall act as a single point data repository with respect to management and implementation of these
guidelines.
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(5) The Central Board may charge five per cent of the fee received with applications for consent to establish and operate,
as service fee which shall be credited to the fund of the Central Pollution Control Board in accordance with the section
36 of the Act.".

15. In said guidelines, in FIRST SCHEDULE, -
(1) in "FORM II", the words "or renewal of consent" shall be omitted.

(i1) in PART A: GENERAL, against S. No. 1.2, for the entries "Expansion/Renewal/ Validity Extension/ Transfer", the
entries "Expansion/ Transfer", shall be substituted.

(iii) under sub-heading “Mandatory Documents to be enclosed for grant of Consent to Operate”, in paragraph 3, the
words " and renewal" shall be omitted.

16. In said guidelines, in THE SECOND SCHEDULE, -
(1) in paragraph A, in sub-paragraph 1, after clause (g) the following Note shall be inserted, namely: -

“Note: -" Capital Investment” means the investment made on fixed assets i.e. Land, Buildings including Staff Quarters,
Guest House etc. within industrial premises (or) townships, plants and machinery or equipment including the cost of
investment on pollution control without depreciation. The running Operation and Maintenance cost and other revenue
expenditure shall not be included under this head. In case of an industry operating in lease land and / or building or any
other assets, ten times the annual lease value is to be taken as equivalent as land cost in Capital Investment (or) Guidance
Value of property / land, whichever is higher.”.

(ii) in paragraph C, for the words, figures and brackets “of consent as given in para 4(3)” the words, brackets and figures
“in accordance with sub-paragraph (1) of paragraph 5 of these guidelines.”.

[F. No. Q-15012/2/2022-CPW/e-240803]
NEELESH KUMAR SAH, Jt. Secy.

Note: - The principal guidelines were published in Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number G.S.R 85 (E), dated 30" January, 2025.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Annexure-ll| %33
Central Pollution Control Board
Regional Directorate North East, Shillong

Inspection Report

Name of the Industry: M/s Aether Alloys LLP, Industrial Growth Center, Niglok-Ngorlung, PO/PS
Ruskin, East Siang District, Arunachal Pradesh.

Background

Member Secretary, Arunachal Pradesh State Pollution Control Board, vide letter no. APSPCB-
298/2018/AALLP/1750-52 dated 05.09.2025, requested Central Pollution Control Board, Regional
Directorate, Shillong to conduct site inspection as well as Emission and Ambient Air Quality
Monitoring at M/s Aether Alloys LLP, Industrial Growth Center, Niglok-Ngorlung, PO/PS Ruskin, East
Siang District, Arunachal Pradesh in order to assess the present status of compliance of
Environmental norms by the unit.

Site Visit
A team of CPCB visited the industry and carried out Emission and Ambient Air Quality Monitoring

including noise monitoring during September 23-25, 2025. The CPCB team comprised of the
following officials;

Dr. Shantanu Kr. Dutta, Sc ‘E’

Sh. Shiv Kumar Gupta, Sc ‘B’

Dr. W. J. Kharbhih, SRF

Sh. Mangal Murmu, Field Assistant

Mo bde

Findings and Observations

M/s Aether Alloys LLP is a Ferro Alloy Unit that produces Ferro Silicon (FeSi, Fe,Si, FeSi,). The unit
operates two electric submerged arc furnaces of capacity 9.0 MVA each. Quartz, which is the prime
raw material for a Ferro Silicon Industry, is the mineral ore used in the industry for production of
Ferro Silicon. Low Ash Metallurgical Coke (LAMC), Charcoal, Mill Scale, etc. are the other raw
materials used by the industry.

Source of Emission and Control System

Emission generated from the submerged arc furnaces is the main source of emission in a Ferro Alloy
Industry. The unit operates a scientifically designed Air Pollution Control Devices (APCD) comprising
of air cooling system, multi cyclones and bag house system. The APCD, namely gas cleaning plant
(GCP), is designed and installed by M/s Thermax Ltd., which is a reputed OEM in the filed of
manufacturing of APCD. It is observed that the GCP is designed to achieve a PM concentration level
at discharge point at 25mg/Nm? against the industry specific emission standard of 150mg/Nm?.

The unit has installed pneumatic conveyor system to collect the dust collected from the bag filter
hopper. A flue dust densifier is also being installed by the unit as a value addition measure for proper
collection and disposal of flue dust collected through the APCD (Photograph 1).

The unit has installed a chimney of 40m high, connected to the discharge point of APCD, to release
the treated emission (Photograph 2). Proper monitoring platform and sampling porthole have been
provided by the unit.

pg. 1
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Central Polluﬁﬂontrol Board

Regional Directorate North East, Shillong

Emission Monitoring Result

Two (2) emissions samples were collected and analysed from the chimney connected to the GCP. The
emission monitoring result is tabulated below (Table- 1).

Table 1: Emission concentration

Emission samples Parameter monitored | Observed concentration Emission standard
(mg/Nm?) (mg/Nm?)
Sample 1 Particulate matter 2 150
(PM)
Sample 2 Particulate matter 2 150
(PM)

Detailed monitoring data sheet, published through Laboratory Instrument Management System
(LIMS), as practiced by CPCB, is annexed (Annexure-l).

It is observed that the industry is able to maintain the emission level at a very low level (2mg/Nm?)
comparing to the emissions standard (150mg/Nm?) applicable to a Ferro Silicon plant that uses
electric submerged arc furnace.

It is also visually apparent that the emission from the plant, while in operation, is at the lowest level
(Photographs 3 & 4).

Fugitive Emission and Control

The raw material feeding point at the electric submerged arc furnace is the main source of fugitive
emission in a ferro silicon industry. M/s Aether Alloys LLP installed proper coverage around the
material feeding point of the furnace with efficient suction system to control the fugitive emission
(Photograph 5). The suction duct is connected to the APCD device without any leakage.

Tapping of molten metal generates fugitive emission in such an industry. However, for the instant
case, the industry has installed proper fugitive emission control system through efficient suction and
connecting the ducts to the APCD (Photograph 6).

Ambient Air Monitoring

M/s Aether Alloys LLP is set up in a premise covering 14.58 acre area and as such it is having enough
space to house the raw material storage yard and product storage yard. Ambient Air Quality
monitoring (Photograph 7) were caried out in two (2) locations within the industrial premises. It is
observed that the Ambient Air Quality Standards with respect to PM 2.5, PM 10, SO, and NO, were
well within the National Ambient Air Quality Standards. The following Table-2 includes the measured
Ambient Air Quality values against National Standards.

pg. 2
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Central Pollu§)r§ontrol Board

Regional Directorate North East, Shillong

Table 2: Ambient Air Quality

Sampling location | Sampling location | Sampling location National National
1 -Weigh Bridge 2- Near Oxygen Standard Standard daily
(27.887706N, Tank (27.887977N, | annual average average
95.238926E) 95.237642 E)
PM 2.5 (ug/m?) 8 17 40 60
PM 10 (pg/m?®) 16 30.51 60 100
SO, (ug/m°) 1.23 1.06 50 80
NO, (ug/m°) 2.85 3.56 40 80

Detailed monitoring data sheet, published through Laboratory Instrument Management System
(LIMS), as practiced by CPCB, is annexed (Annexure-Il).

Sound level monitoring

Sound level was monitored on 24" September, 2025 at five locations inside the plant premises. The
observed sound level at these locations inside the plant have been tabulated in Table 3 below.

Table-3: Sound level monitoring data

Sl. No. Sampling location Observed values Applicable standards

(dBA) (dBA)

1. Weigh-bridge (27.88781 N, 95.23883 E) 67.6 75dBA

2. Entrance gate (27.88821 N, 95.23918 E) 59.9 (day time)

3. Oxygen tank (27.88802 N, 95.23722 E) 64.4

4, Charcoal yard (27.88689 N, 95.23861 E) 64.5 70dBA

5. Raw material stock yard 58.9 (night time)

(27.88729 N, 95.23902 E)

Detailed noise monitoring data is included in Annexure-lll. It is observed that sound level is not
exceeded the National Noise Standard while the plant is in operation.

Comments

It is observed that the industry is well equipped with sophisticated APCD for control of source as well
as fugitive emission. The Ambient Air Quality as well as Ambient Noise level are also maintained well
within the respective standards.

Signed by Shantanu Kumar

Dutta
-sd- Date: 06-10-2025 18:17:16
Shiv Kumar Gupta Shantanu kr. Dutta
Scientist ‘B’ Scientist ‘E’

pg. 3
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Photographs

Photograph 2: Chimney of 40m high connected with APCD/GCP

Pg. 4
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Regional Directorate North East, Shillong

g GPS Map Camera

East Siang;Arunachal Pradesh,India
] =

NH 627, Ruksin, East Siang, Arunachal Pradesh
W 791102, India
" Lat 27.888016, Long 95.238189

09/24/2025 12:29 PM GMT+05:30

Note : Captured by GPS Map Camera

Photograph 4: M/s Aether Alloys LLP

Pg. 5
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Photograph 5: The furnace is covered to control fugitive emission

Photograph 6: Tapping point of metal is connected with APCD device

Pg. 6
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'8 GPS Map Camera’

e

" Ngorlung, Arunachal Pradesh, India
=

" V6pp+rw2, Ngorlung, Arunachal Pradesh 791102, India
- Lat 27.887933° Long 95.23881°
.. 23/09/2025 05:54 PM GMT +05:30

Photograph 7: Ambient Air Quality Monitoring
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Any exu -1

ANALYH MPLE)

CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE — SHILLONG

BSNL NE — I, TELECOM Circle, CTO Building, Ground Floor, Shillong - 793001

Climatic Condition

Sr. No [Field Code
1 [B433,B432,B434

|
|
1. RUTe G 3R ORI &34 $I dRKE RD-SHIL/2526/APP/00007,03/10/2025 ‘
Report No. & Date of Issue
2. A Yofteeur g 3R fedid RD-SHIL/APP/2526/SR00010,03/10/2025
Samples Registration No. & Date
3. A Wi i fafy 03/10/2025
Date of Sample Receipt |
4. T faweiwur srafe 03/10/2025 03/10/2025 |
Sample Analysis Period ‘
5. LGl aﬁ ARG Weigh Bridge, M/s Aether Alloy LLP, East Siang District, Arunachal Pradesh |
Sampling Location (27.887706N, 95.238926E) |
6. AT B fafy 23/09/2025 5:00 PM to 24/09/2025 5:00PM
Date &Time Of Sampling
7. TATEHRO AT wrdfAe N/A
Sampling Plan Preference
8. Monitoring coordinated by Dr. Shantanu Dutta
Jufad AR 1
9. Jufem & Sh. S.K. Gupta, Dr. W.J. Kharbhih, Sh. Mangal Murmu 1
Sampling Team
10.  fa=omoT SFRIY YHI/ASH RD Shilong
Report sent to 1
1. foid fyfa Final
Report Status
12|
Field Observation
13. 'aaargaﬁ@% clear
\
?

0T d@ PARTICULATE MATTER

|
"2 (220261576
Sr. No Field Code
1S Aether W

NS 1 NS
2 |N_Aether W

Statement :

Remarks (if any) : Weighted Average Result

1. ufunH Had gier iy 1Y H’ijﬁ I Gafid &1 The results relate only to the samples tested.
2. gt RIE &1 SIS QR g e faar
the written approval of the laboratory.

5 AXEleR NABL HIFG, 1SO-17025:2017 (WHIUIGH TH] TC-7723) b Gk H 2] The parameter is under the scope of NABL accreditation, 1SO-

17025:2017 (Certificate No.TC-7723).

’Eﬁ?ﬁﬁm“ o Sample Matrix Junit “|Result val
" IParticulate Matter (PM 10) |PARTICULATE pg/m3 16 5
MATTER - J
1Par1iculate matter (PM2.5) PARTICULATE pug/m3 8
1 . IMATTER B N S
39 UguP OTHERS POLLUTANTS
TParameter Name ~ |Sample Matrix Junit ~ Resultval .
so2 . ~ [GASEOUS-S02 Tug/m3 [123 - 5
~INO2 IGASEOUS-NOX lugim3 285
| |

ST drdidist @ forfad Hﬁiﬂ & fa 11 The report shall not be reproduced except in full. without

1 o ) I L T
Test Method Unit Limit of Detection |Uncertainty of Measurment
i Modified Jacob & Hoicheiser method |ug/m3 0

NO2 :

— —— ‘ —_— \

Particulate Matter (PM 10) 155182 (Part — 23) 2006 Re-affirmed ' ug/m3 0 |

12017 | ‘ | ‘

— 3 o I o ,
Particulate matter (PM2.5) |1S 5182 (Part — 24) 2019 ipg/m3 |0 1
CB/CL/SOP/AQ/10 ‘ | #\

I - - NS N B .

502 Improved West and Gaeke Method lug/m3 30 [ ;

|

Analyst Supervisor Reviewed by (Lab Incharge) 1

|

S.K. M. Mihsill Ananda Kumar Ngangom Arnab Mandal \

Doc: llssue No: 'Revision No: Issue Date:01/01/0001 JRevision Date:01/01/0001 J i

Print Date: 06 Oct 2025
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ANALYH MPLE)
CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE — SHILLONG
L NE — 1. TELECOM Circle, CTO Building, Ground Floor, Shillong - 793001

Report No. & Date of Issue
T Ushtenur e 7R feie
3. A U ! fafy
Date of Sample Receipt
kS
Sample Analysis Period
AT A BT R
Sampling Location
T A B A
Date &Time Of Sampling
AT AT YT fPeh el
Sampling Plan Preference
Monitoring coordinated by
mfad R
Hufci &m
Sampling Team
fARANOT 3FY THIT RIS
Report sent to
feurd feufa
Report Status
RERCRICHI
Field Observation
Serary &1 fufd

Climatic Condition

4.

o

=2

~

b

©

13.

ROTE TRa 3R SR} R @l ARG

RD-SHIL/2526/APP/00008,03/10/2025

RD-SHIL/APP/2526/SR00011,03/10/2025

Samples Registration No. & Date

03/10/2025

03/10/2025 03/10/2025

Near Oxygen Tank, M/s Aether Alloy LLP, East Siang District, Arunachal Pradesh

(27.887977 N, 95.237642 E)
24/09/2025 6:00 PM to 25/09/2025 6:00 AM

N/A

Dr. Shantanu Dutta

Sh. S.K. Gupta, Dr. W.J. Kharbhih, Sh. M. Murmu
RD Shilong

Final

clear

FTOreT e PARTICULATE MATTER

I 1
Remarks (if any) : Weighted Average
Statement ; 1 URUITH Fae glieur feu

the written approval of the laboratory.
3. ORHier NABL HIRUI, 1SO-1702
17025:2017 (Certificate No.TC-7723).

Parameter Name

NO2

2. gt RUIE @l SIS QaRT IR e faar

#T‘Modified Jacob & Hoicheiser method

Sr. No [Field Code " “Iparameter Name _|Sample Matrix Unit Resultval
1 B435.B436 Particulate Matter (PM 10)  |PARTICULATE ng/m3 I
— S L — IMATTER 3051
2 1220261575 Particulate matter (PM2.5) 'PARTICULATE lug/m3 17
| A _ . IMATTER | |
31 WgUh OTHERS POLLUTANTS
Sr. No |Field Code ‘IParameter Name |Sample Matrix 'Unit Result val
"7 'S Aether O ez o  |GASEOUS-SO2 “lugim3 [1.06
I F ) - , S e == ‘,,,,, ) -
2 IN_Aether_O NO2 \GASEOUS-NO *“ug/m3 3.56
i [ ) | ) \

m q’ari'ﬁﬁ—dﬁlﬁ &1 The results relate only to the samples tested
| i @t ff@d Jo & @11 The report shall not be re

52017 (SHTUTGH EHT TC-7723) & GIAR H &| The parameter is under the scope of NABL accreditation, 1SO-

Limit of Detection (

}Test Method

produced except in full. without

Uncertainty of Measurment

Print Date: 060ct2025 |

Particulate Matter (PM 10) 1155182 (Part -~ 23) 2006 Re-affirmed | pg/m3 |0
12017 i ‘ ‘
P - - B — ,‘., = 0 R — i e e
Particulate matter (PM2.5) 1S 5182 (Part —24) 2019 nug/m3 0 ‘
|CB/CL/SOP/AQ/10 1 l | )
SO2 Improved West and Gaeke Method {ug/mﬁ iO |
Analyst Supervisor Reviewed by (Lab Incharge)
Manimita Das Ananda Kumar Ngangom Arnab Mandal
Doc: 7 7;lssue Nb: 7 TRevision No: 7 Issue Date:01/01/0001 [Revision Date:01/01/0001
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CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forests & Climate change,

Govt. of India)

Regional Directorate -North East
CTO Building, Ground Floor, Shillong — 793001

Email: zoshillong.cpcb@nic.in

ARNexuRe =T

é‘

g

> LiFE

Lifestyie for
Environment

Noise Monitoring Report

Date: 06-10-2025

Name of the Industry: M/s Aether Alloy LLP, IGC niglok-ngorlung, East Siang District,

Arunachal Pradesh

Date of Monitoring :

24t September, 2025

Sampling Location: The noise level at various location inside the premise of the industry is

recorded as mentioned here in under:

'S.No. | Location (inthe | Latitude, Longitude ~ Observed  Average ' Applicable |
{ premise of ' Value (Leq. Leq. (dB(A)) | Standard*

[ Industry) in dB(A)) (Day/Night) | (in dB(A)) 1‘
l 1. Near Weigh-bridge | 27.88781 N, 0523883 E | 67.6 ~64.4 75 |
1 (at daytime)

] 2. Near Entrance 27.88821 N, 95.23918 E | 59.9

. |Gate R

| 3. Near Oxygen tank | 27.88802 N, 95.23722 E | 64 .4

|

IS £ N I C— S . =N I

1 4. Near Charcoal 27.88689 N, 95.23861 E | 64.5 ~62.5dB 70

|  |Store | - ) (at night)

{ 5. Near raw material | 27.88729 N, 9523902 E | 58.9

1 | stockyard | N

*Note: The applicable standard is as per the Noise Pollution (Regulation and Control) Rules,
2000.

Vod

Dr. W.J. Kharbhih

(SRF)

Sh. S.K.Gupta

(Scientist ‘B’) (Scientist ‘B’)

Sh. Arnab Mandal

Dr. S.K. Dutta

(Regional Director)
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Annexure-lV

HRJ PR
St ifaa HATer
T T, 7 A
SR 7T TRefOT faHmT
D1 Y ST e
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(yora FoRit 7 MUt wHIOT U3N)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Aether Alloys Llp

Project Address: Plot No-11,industrial Growth Centre, Niglok Ngorlung

Village: Niglok Block: Ruksin

District: East Siang State: Arunachal Pradesh

Pin Code:

Communication Address: Plot No-11,industrial Growth Centre, Niglok Ngorlung, Ruksin, East Siang,
Arunachal Pradesh - 791102

Address of CGWB Regional Office : Central Ground Water Board North Eastern Region, Betkuchi, Opposite Isbt,, Nh-
37, Guwahati,, Kamrup Metro, Assam - 781035

1. NOC No.: CGWA/NOC/IND/ORIG/2024/20279 2. Date of Issuence 5/9/2024 5:29:57 PM
3. Application No.: 21-4/120/AR/IND/2024 4. Category: Safe
(GWRE 2023)
5. Project Status: New Project 6. NOC Type: New
7. Valid from: 09/05/2024 8. Valid up to: 08/05/2027
9. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m3/day m3/year m3/day m?3/year m3/day m3/year m3/day m3/year
20.00 6000.00
10. Details of ground water abstraction /Dewatering structures
Total Existing No.:2 Total Proposed No.:0
bDw DCB BW T™W MP MPu DW DCB BW TW  MP MPu
Abstraction Structure* 0 0 2 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 18000.00
12. Environment Compensation (if applicable) paid (Rs.): 24000.00
13. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

*DWLR - Digital Water Level Recorder 1 1 0 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SITHITR §139, AFRIE IS, 8 faeelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of this NOC shall be subject to compliance of the following conditions: 9 5
Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

31) In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures
have been taken as per directions of Hon’ble Supreme Court provided in Annexure-VII of guidelines dated 24.09.2020 in respect of abandoned/ failed BW(s)/ TW(s)/Piezometer(s), if any. The PP is
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well, both
PP and concerned drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

18/11, SITHITR §139, AFRIE IS, 78 faeelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

Receipt

(As per the MoJS guidelines dated 24.09.2020 vide SO No. 3289(E) and amendments dated 29.09.2023 vide SO No. 1509(E))
https.//cgwarnoc.gov.in

Application No,: 21-4/120/AR/IND/2024 Date of Issuence:5/9/2024 5:29:57
PM
Name of Firm: AETHER ALLOYS LLP
AppType Category: Ferrous Metallurgical Steel
Application Type: Industrial
PAN/GSTIN No. of Firm/Individual: ABKFA4785D / 12ABKFA4785D17L
1. Application Processing Fee 10000.00
2. Ground Water Abstraction charges
3. Ground Water Restoration charges
4. Environmental Compensation Charges (ECRGW) (Date From to ) Days- 24000.00
5. Penalty for non-Compliance of NOC conditions 100000.00
Condition to be mentioned
6. Adjustment Charges
Rebate
Charges for correction/madification in the existing issued No Objection Certificate
S.No. Description Rate
® Change in User ID Rs. 1000
(i) Change in firm Name Rs. 5000
(i)  Extension of No Objection Certificate Rs. 5000
(iv) Issuance of duplicate No Objection Certificate Rs. 5000
(v)  Issuance of corrigendum to No Objection Rs. 5000
Certificate
(vi)  Any other items/correction etc. Rs. 500

This is an system generated invoice, hence, does not require ink signed.

18/11, SR B39, AFRE s, 7% faeelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

18/11, SITHITR §139, AFRIE IS, 78 faeelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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